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PER: ARCHANA WADHWA 

 Revenue has filed the present miscellaneous application for 

withdrawal of the appeal filed by them, inasmuch as, the same is 

covered by the litigation policy.  

HON’BLE SMT. ARCHANA WADHWA, MEMBER (JUDICIAL)

HON’BLE MR. ANIL G. SHAKKARWAR, MEMBER (TECHNICAL)
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2. In view of the above, we allow the miscellaneous 

application and dismiss the appeal as withdrawn.  

 (Dictated and pronounced in open court) 

 

 

 (Archana Wadhwa) 
Member (Judicial) 

  
 

 
(Anil G. Shakkarwar) 

Member (Technical) 
 

 akp 

 

 


